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PETI TI ONER
I LAC LI M TED

Vs.

RESPONDENT:
COLLECTOR OF CENTRAL EXCl SE

DATE OF JUDGVENT: 06/ 05/ 1997

BENCH
S.P. BHARUCHA, S.C. SEN, M JAGANNADHA RAO

ACT:

HEADNOTE

JUDGVENT:
ORDER
Learned counsel for the appellant submits the appell ant
have given no instructions to the _advocate on record. The
appeal s are, therefore, dism ssed for want of prosecution.
No order as to costs.




